BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE , CHENMAI
Original Application No.15 of 2012 {5Z)

A.M. Joseph

[ATE) i ‘

Chennal ppnean
Varsus
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Lo The Commissioner of police,
hennai.
. ”:‘m-r- Transport commissioner,
Chepauk, Chennai-s.
Y T T B e NG : gl
- The Managing Director Metropolitan Transport Corporation,
D= ) - e |1y
Paltaven Salai, Chennai-2.
) a Py wy e . ) B P H -~
4. The Chairman Tamil Nadu Pollution Control Board,

suindy, Chennai-32.

Respondents

LOMPLIANCE REPORY FILED ON BEHALF OF THE RESPONDENT-S

1, S.Natarajan S/0 Shinnamuthu, aged about 57 years, Hindu,

Working as Transport Commissioner having  office  at  Ezhilagarm,

Chepauk, Chennai-05 do hereby solemnly affirm and sincerely =

as follows: -

L1 am filing this compliance report on behall of the second
T

~

nespondent in the official capacity. The reports/ plans filed by this

respondent earlier may be taken as part and parcel of the present

7 The details of action taken by the state of Tamil Nadu in order
(o improve the air quality in the State, with respect to vehicular

noilution is as follows;
iInstructions were issued tooall Registering and enrorcamont

w4
-

authoritics to make periodical joint inspection to check the use of

air horns and remove the same as and when such violation are

found vide this office letter No.3242/C3/2022 Dated. 31,0120
"
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The Registering Authorities have also been instructed vide this

242/C372022 Dated. 31 01.7027 to indicate at the

office letter No.2
G fitted wiin

time of reqistration that no multi-toned Hiom shall &
the vehicle. In the event of fitting of such horns, retstial fjon shail
stand cancelled.

Al the Registering Authorities in Tamil Nadu have bean instrucied
to publish the orders of the Hon’ble National Green

Southern Zone Chennal dated 03.01.2022 in O.A number | 52012
f ce

Triound:,

in their notice board so as all the public can view vide this ¢

letter No.3242/C3/2022 Dated.31.01.2022.
Further at the time of issuance of fitness certificate, it mMuUst be
specifically stipulated by the registernng authorities concernes that

the vehicles shall not be fitted with air horns and in the
any compiaint about violation, the FC will not be renawed and

steps shali be taken to prosecute the vehicle owner in accordencs
\\.H_ tf“ 1aw.
As per section 20 of the Air (Prevention and Control of Poliution)

Act 1981 as well as State Pollution Control Board in accordance

with Section 17 {1) (2), shall take such steps and wilhin & period
of <ix months, the status shall_be filed by both the State

Government _and Tarmil_Nadu_ Pollution _Control  Board _to_the

Hon'ble National Green Tribunal_and_such_compliance repeirt shall

continue to be filed once in six_months.
The traffic wing of the Police Department, Transport Enforcaement

Officials and the Tamil Nadu Pollution Control Board have been
nerructed sultably to make periodical joint inspection o check
use of air norns and remove the same as and when such violaiu

are found and such inspection shall be effected in the entire state,

particularly major bus stands in the State of Tamil Nadu vide ¢
office lefter No.3242/C3/2022 Dated.31.01.2022.
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As directed by the Hon'ble National Green Tribunai,
southern Zone, Channai, the details regarding  the rernoval oF air
horn and the compounding fees collected by the Transpor
Department  for  the years 2017-2021(upto  December)  are

detailed below.

REMOVAL OF AIR HORNS AND  COMPOUNDING FEES COLLEGTED PARTICULARS 2017-

I e {upto December 2021) o R
. ¢ : ‘
S. Name of the 2017-18 i . . 2018-20 ! 2020-2)
-~ 1¢
No sone 2018-19
| o &BO? | N0,0f No,cf i NU‘O’ ‘
. | Amount Amount L Amount N L Amount
Cases Cases Cases | Cases .
ok i (Rs) in (Rs} | [ in {Rs) B Y ]
) o Booked 7| Pooked | Booked | Booked |
S ‘ Loa3an | 665500 | 7va | 23,20,000 L70,000
> nelianyy) | ) | el —
1788 2618 | 1553 | 4z |
Chennai(S) | 2,665,800 | 3,69,600 | 3,59,800 {566,260 '
| H "_”T B
illuourag 3038 816,500 | 2183 | 584,50 1663 | 4,46,000 | 255 ¢ 262,000
Villupuras i | i i
4 | - 1 T X
) 2271 |, 56 S R D) ;
i OTC, Salem 271 poiagp | 2561 | ggeono | 162 laggapoo | P susuie
— | B —t =
588 T 23 81 165 L e | e 5 90 U0
5 fchy | 258500 | P10 | agugng | Y99 qassooon | M essouoy
B ¢ e L2862 . 1 ‘ . Y T,
T Eroce Coa,84000 | 9 6,60,000 | £313 | 3,156,000 i & b,Ub,0ix
330 ! 1820 | 4y 0 b T O .
Wiz MO anoneo0 | 45 Dagogooo | ' 58,30,000
i . I - I | I 5 ea S5An
L 5,78,600 1663 | 2,94,800 1635 | 2,52,600 | 126 | 251,300 )
 E— | — | I -
3018 | 2595 | IFET
3,07,840 4,62,160 famg 50 | ; U
T PrYS e
rezaoo | P04 aegage | M990 esvasp o PBE
sas000 | B aegoon | 98 1 s 0600 i
Toseon | 1015 N pacEd
59200 | P08 gggan MM 430600 B e
Total 23,637 72,30800 | 26,572 | 316,260 | 21,033 | 21500,050 | 3847 | 138,00,700
I S — I A . 7

vii, It has been made clear that mere collection of Compounding Fe

e e

s ST

will not solve the problem of noise poliution and there should be 3

=

S

broader scheme of preventing this menace by putung  «
appropriate  action  scherne.  Therefore  ail the  concerncg
enforcement  officials  of  Transport  Departments  have  been
instructed o draw 2 broader scheme in this regard vige this office
letter No.3242/C3/2022 Dated. 31012022,

viii. It has been instructed that a broader scheme shatl be framedd

and a statug report shall be filled without failure.




_4-
Al enforcement officials were InsTrUcled o
. . -~ fnr violation Ui US
detziled report regarding the action taken for violalion

n (Regulaticn and Contrdy

horn and also violation of Noise Polluti

Rules 2000 and the number of cases that have Deen 7egiste=x o
respect of the same and what effective measures tekeil & -
i ne ag ¢ ating sounc

such recurring activities by the vehicie owners, as Credtiis
2 areat Impac

more than permissible in a public place will have

on health and it also a violation ¢f the Motor vehicle Act 13

ix. All enforcement officials of this department were instructed

this office letter No.3242/C3/2022 Dated.31.01 20272 e

report by e filing in the form of searchatie POF/OCK.

]

x. It is important note that the compounding fees for th

offence Rs 10000 and for the 2™ time and thereafter for

time ,six month imprisonment and Rs.10000/- as fine since,

R

2019. As this can be evidence for the table above, that the oal

¢_

coilection has been increased dramaticaily.

Undar the above circumstances, it is humbiy prayed that this Hon'bie

- pieased to accept the present affidavii and pass such

0

- B
iay it

- ~or pther orders as deemed fit and proper in the facts and

"h
{‘Y

this case and thus render justice.

VERIFICATION

S.Naztarajan, S/o Shinnamuthu, aged about 57 years, Hindu,
rking as Transport Commissioner having office at Ezhilagam,
Chennzi-05. do hereby submit that the contents of the above

frue o th

oest of my knowledge thiough records.
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TRANSPORT DEPARTMEMNT
From To
Phiru S Natarajan, TAS .

Voo e Cointiral ot !
Transport Compassionery Kamarainr Helal, Mylapor
Noad Salety Commussioner, Chennai-U4.
Chepauk, Chennar-05. 2. Al Zonal Officer,
3. Al Registennda Auihoriiie
Oftices in Tarmt MNaduy
4, Cnanrimis,

Tammuloacy 2ol

Control Board, Guinagy, OF

Le.No. 093242/C3/2022 . dEi33/03/ 2822

St

Sub:  Transport - Orniginai f"';p'inrc*xrf No. 15 of 2012 L’g.ﬁi
Thiru. A.M. Joseph, Chennal before the Hooble Mationa, i

Tribunal, Southern Zone - Crders dated 03.01.2022 — c2rtar
details called for by the Hon'ble National Green

Request to Furnish immediately - m.eg

Refy 1. Orders of thae Hon'bie Nahomi Graeen T
Zone, dated 02 01,2022 1m0 O A No.
2o Governmet Letter
dated 28.01.207:

. .

L I A A

[ am o mnvite your king attention to the reterence 1 cited

The Natoral Green Tribunal, Southern Zone Chennal o fhenr e
cred has anstructed toossue Instruchions oo tne aib Heoo o
surhorties  and  enforcement  sulhont MaKE pernaadld

nspection to check the use of alr horns and remove [Ne carae

when such violation are found,

(0

The Regstering Authionty  shall cearly ncicate ol the

registration that no muiti-toned horn spali be fitteo with the veiac.
the event of fitting of such norns, the registration shai aiors
4. Therelore, all the Registering Authorities in Tamid Nodoe s
requested to publish the above instructions of Ehe mon
Green Tribunal, Southern Zone Chennal iy their nolice ool

the public can view.
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20 The Honie Nationa: Green Tobunal has o made cloar bt
cotiection of Compounding Fees will 0ot solve the pronlam o
coitutior and thors should be a broader schame of prevon:
roenace Dy putidndg 4 Bporcorate ocion scheme.

G, The Hor'tle Mabonal Green ribonal has directed o 4
schemea shail e frarmad and o status report shati bo (o
faiiure.,

1O, Therefore, | am to reguest vou 1o sobenil o doetall repornt cogar

Gt t N SESEPH \ oaya : : .
SUthe time of ISHUAnCe OF Filiteas Cerlf oo,

specifically stiputated by the FEGISLErnNg autho et come oo
vehicles shall not he Btted wilh air horms and g the e
SmRtamt ahout victation, the ©C will pot ke e wedd
2n}i&kwn1m,phbwumﬂmlw;nwxwuﬂrw‘vuuw I
AS par section 20 of the Alr (Provention and ¢

./

anc Contral of o o

OGN N Y Aje oy il S *» ) o i . N
1981 as well as State Pollution Contrat Board in acoorionn

and within ¢ poriod

e Pollution Control Board o

hes Honle Natoma Cooeen

aNd_such compliance report sheil cantinue 1o be tilfed oy

o~

The traffic wing of the Police Department, 1

the State Gove e

o ransport Eofore g e s

Officisls and the State Pollution Control Bosrd to roako RISIRISTRIT
mspection 1o oheck ths use of av horns and reoove thoe same
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e such violation are found and such inspection ahall o offe.
the entire state, particularly major bus stands in the Clale od
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action tokar for wiciction of using o horn andd also vointon

Pollution  {(Pegulation and Cootroly fges 2000 anc wbar

prrnber of cases that Bave hoen regpstered ay respect of She o
L N PLECES e O E S AP . . .

what nre sl the effoctive omeacsuras talken oo ourt anch o

. . B B BYCS AT SO e e
actiyitioss by Uhe velicie Dwhors,  an Jreating Sot !
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nernussible ina public place will have d great impact on healiit O

3150 a violation of the Motor Vehicie Act 1988,
11, As the Mon'ble National Green Tribunal has ordered Lo fuenish
on or before 01.02.2022 by ¢ fdhng m the forar of sed

POE/OCR, this item of work may be given TOP PRIORITY.

Sd/-S.Natarajan
Transport Commisstaam

Copy to:
1 Adaitional Comnussioner of Pohice (Traffic),
Vepper, Chennar-7.

/ /by order//
(K.Pattappasmn\'f‘;
, Assistant Secretary -1
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